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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

SATURDAY, THE TWENTY FIRST DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIE F JUSTICE ALOK ARADHE

ARBITRATION APPLICATIO N No:194 of2024

Between:

M/s. Equino-x PfgE-ct! private Limited, A company. incorporated under the
:ompanres#d, 1956, Having its regislered office at, 3,o Floor, No. 1139, Maruthi
g9ll?t_"It.l, , Stage, BEML layout, Rajarajeshwarinagar, Bangatore SOO OS8.Kepresented bv its Managing Director, and authorized represent5tive, Mr_ panni
Roy.

AND 
...Applicant

M/s. sRR .Projects private Limited, A company incorporated under thecompanies Act, 2013, prot No. 101 , sri Dheera's 'ruorineisiduirol"g sti;iN".'21Ravindra cooperative Housing sociely Ltd., Madhapur, nvoeri6aa so-o 
-obil

Represented by its Managing D-irector Nir. Alluri Srinivas.

...Respondent

- Arbitration Apprication fired under section i'r (5) of Arbitration and
C-g.nciliation A9t, 1996 praying that for the reasons stateb ln tfre accompanyint
affidavit, this Hon'ble court may be pleased to appoint either Mr. xrisnna c.v]
Grandhi or any other fit person as a sore arbitrator to adjudicale and decide the
disputes and differences between the petitioner and the Respondent in
connection with the Memorandum of Understanding dated 31-01-20i2 anrc sub-
contract agreement dated -l 3-06-20 22 with the seat and venue the arbitration
proceedings being in Hyderabad.

Counsel for the Respondent : None Appeared

The Court made the foltowing: ORDER

Counsel for the Petitioner : Ms. SHILPA.G. representing
Ms. K. MANASA
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THE-TLO_}IBLE THE CHIEFJUSTICE AIOK ARlI)Ht

ARBI TRATION APPLICATION NO.194 of 202

ORDER

2. 'fhis 2rrrpLication under Section 11(6) O

1

Heard 'vls. Shilpa.G., learned counsel rcl),es(nring

t\tts. I(.}{anasr , lcarned counsel for the aPPlicani.

Arbitration arLcl Conciliation Act, i996 (brieflr thc A&(-

Act') has bcerL filed seeking appointment of solc arbi'rator

to resolve thr: clispute berween the parties

3. ACnltti cl\', the parties have entercc'l

f rhe

lnlo a

Memorrmdurr of Understanding or.31'.01.2022 and a Sub-

Contract Asreement on 13.06.2022. Clause llll of the

N{emorrlndurr of Understanding and Clausc 1l'l of the

Sub-Contract Agreement contain arbitration cl,Luses,

which are cxt acted below for the facilirt' o[ rcft'r: rce

"Clar-rse 22 of the Memorandum ',rI

Undr:rstanding:
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Arbitration and Governing Law:: Any
dispute, controversv or claim arising out o[
or relating to this Agreemenr or the breach,

terminarion or invaiidiry thereof, shall be

setded by an amicablc cfforr o[ the parties,

such effort shail be decmcd ro have failed

when onc Party so notifiecl rhe other
Party /Paries in rvriting. If the cffort ar

setdemenr has failed, then all dispures arising

in connecrion with rhe Agrcement shall

finally be setded under the Arbitration and

Conci.liation Ac

India in force.

1.996 of Government of

The place of arbitration shall be Hvclerabad,

and the arbirradon shaU be conducted in
English Language . 'I'hc vaLidirr, and

performance of this agreemeflr shalt be

governed in all respects by the subsrandve

Laws of India.

Clause 25 of the Sub_Contract

Agreement:

Arbitration: In the evcnt o[ any dispute or
difference arising betweco rhc pardes hereto;

in regard to a.tTy marter reladng to or

t
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conncl;rcd u,'rth this agreement, thc sar:r c

shall l,,c re solved through arbitration whercin

e ach I ,rrn, shall appoint one arbitrator an d

the n, c arbitrators appointed by the partrt:s

shall r ppoint a third arbitrator, as pcr rL,€

provis ons o[ the Arbitradon & Conciliaucn

Act, ()9(r, the award/decision, which i:

goin-q ro be final and binding on both rl,c

parue: & further i[ disputes arise q.tth

resp,l,-: to these agreemeflts, then r-f'e

iur:isdi,:rion shall be to the Courts 1l

Hvder rbad to decide the same."

4. The ,Ji ;pute had arisen between the plrties.

Tlrer:eforc, tht applicant sent a noLice under Sccli,ru )1 oF

the A&C :'.ct to the resPondent on '1.\.02.2021.

Respontlent :,ent reply on 21,.03.2024. ThercrLlter. this

applicatlon hl; been Frled.

5. Despite service o[ notice, neither an]'onc has

appcared on >ehalf of the respondent nor an)' (:()unter is

filed to ,lppori l the prayer.
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6. In a proceeding under Section 11(6) of the A&C

Acr, the Court has to satisfy itself r'vhether the undcrlying

corLffact contains an arbitration agreemcnt' rvhich provides

for arbitatton pertainiflg to disputes, which have arisen

berween the parties. In the instant case, ofl perusal of the

aforesaid Memorandum o[ Understanding and the Sub-

Contracr Agreement, it is evident that the same contaln

arbitrarion clauses and the dispute has arisen berrveen the

parties, which requires resolution in the manncr agreed to

by the Parfles'

7. Therefore, Mr. Justice A'Santosh Reddy (resident oI

Plot No.46, H.No.16-2-7+0/46, opp: Vasu Apartments,

Kalyan Nagar, Gaddiannaram, Nerv N{alakpet,

Hyderabad-500060; N{obile No'9705053485; email

address: asrdi6lgmail.com) is appointed as sole arbitator

to adfudicate the dispute berween the parties'

'.
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8. Accorclirrglv, the Arbrtranon Application is rlisposed

of. No cos ts

9. OfEcc r,r communicate a copy of this order to the

learned r\rbiu: tor

,\s a sr:c1 rei, miscellaneous petitions, pendir4l if an1,,

stand clc,sed

Sd/. AV.Ii.S.C,S.M.SARMA
J()1NT REGISTRAR

/

//TRUE COPY//
SECTION OFFICER

to'r. 
*r. Justice A. :';antosh Reddy, resident of Plot No 46' H No 16-2-740/46' opp:

Vasu Apartmer rts, Kalyan Nagar' Gaddiannaram' New Male kpel' Hyderabad-

500060; Mob ie No 9705053485 (By Special Messenger) (Along with a

Copy of affidavit and material papers)

2. One CC to Ms K MANASA, Advocate [OPUC]
3. Two CD CoPie;

KamiDL

s
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HIGH COUR

DATED:21 10'912024

ORDER

ARBAPPL.I'1o.1 94 of 2024

DISPOSING OF THE
ARBITRATION
APPLICATION
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